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O R D E R 

12.03.2020   The Appellant – Horizon Translifters Pvt. Ltd. (Operational 

Creditor) filed an application under Section 9 of the ‘I&B Code’ which has been 

rejected by the Adjudicating Authority, Ahmedabad Bench by impugned order 

23rd January, 2020 on the ground of pre-existence of dispute. 

 From record, we find that the Demand Notice was issued on 25th 

September, 2019 but prior to the same, there was a correspondence by e-mail 

by which the ‘Corporate Debtor’ raised the supplies and the matter remains 

pending.  In view of the same, we find no reason to interfere with the impugned 

order.   

 However, this order will not come in the way of the Appellant to move 

before the appropriate Forum.  
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